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ORDER(Oral)

The applicants, forty in number, claim that they

“hava been working as Casual Labour-with the respondents

ast vour to five years. They submit that they
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! ; 7 NoPT’ inztructicns
rzguiarisation in terms ~f the DoPT’s 1inITructicns

contained in OM dated 10.9.19983, Annsxure-A7 but o no

L3

: avail. Thzy have therefore come befqre the Tribural
seering direction to the respondentz to grant them Lhs :
menatit of the aforesaid OM dated 10.9.1593. Tha
respondents in reply they have not denied that ths
applicants Nave put in the periods of the gngagemant as
~laimed by them. They however state that the applicants
are noct entitled to the henafit of the Scheme since they
were not in engagement on the crucial date of issue of &ﬁ
dated 10.9.19983

N 2 2 I have heard the counsel That those wﬁ:

were engaged after‘the date of issue of the O¥ are alsc
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cettled and decided by the Tribunal in various

irncluding Kiran Kishore and Others Vs. Union of India &

Others, OA No.1696/3% (Annexurz-AS). In that DA it was
hald by the Tribunal *that even those who Wwere engaged
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aftzr the date of issue ©
requisite  continucus engagement of 240 days, in 3 peir’c

of cre year, ~are entitled to the benefit of that Scheme.

ief irrespective of whether they were in
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angagament of the respondents on 1

he 0A is therefore allowed. The resgpcncents 2r¢
¢ consider the applicants for grant o

temporary status and regularisation in term:z of tne
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¢-reme formulated by them vide OM dated 1 inhic
e is to be done within the period of three months ficm the
'y date of receipt of a certified copy of this order.
(R.K.AhooJa)
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